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b S cauen 18 . - J4.a12.98 This application has been filed by
nin Aph ’ ’ oo ) '
%%&;and #ithin time '} the applicant seeking certain directions
w ¥ of Rs 50 S and challenging the selection for the
-gayunu vice S R “f post of Office Superintendent Grade-ITI
rosdne.c 3590 ! the civil Enaineering demart .
~‘5 ) »?Z”AQ vy ] . in e civi ngineering department o
@&U ORI - o - IN.F.Railway. The facts for the purpose
": of disposal of this application are :-
dﬁéﬁbggﬁgeé - S B  The applicant is presently working
L : - ‘}as Head Clerk in the civil Engineering
_ fdepartment of N.F.Railway,Maligaon,
ﬁi;QﬁQLLL%K4J¢ jzcjbﬁiﬁ? ~ - leuwahati. By annexure A-2 letter dated
%\ e £UULM\ 1ﬂ1¢cﬁ - 117.3.97 written on behalf of the General
o ‘ - Manager(P) intimating to the Secretary
i X;végi/g\12{3"}' *7 - - |to CE/MLG tk-wms-ixfmxxed that the autho-
A9 k
N i A LR S o] “ AR
: " ?LQJWJ$+WfVTN%&“‘E o rléy decided to hold a selection for
;§$9f$ ' . o ‘illllng up 15 vacancies under Chief
Z;Vfg ' - ,; |Engineer, Maligaon's office. The selec-
o f&ﬁligx ~° ltion would consist of both written test
ﬁ;% as well as viva voce test and therefore
it was adviséd Ehat the Head Clerks
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L.12.98 mentioned in the said.Annexure krz were

td be kept in réadinéss to appear in the

written test. In this list of Head
Clerksthe applicant's name appeared at
Sl N6.10. By Annexure a-3 1etter dated
4.3.98,18 persons were found successful

tc be called for viva vcoce test. In this

list applicant's name appeared in sl.3.

In the remarks column of the said letter
it was written that the applicant was

qualified in relaxed standard. The other

18 were also quallfled in the similar
manner, whereas sl.No.l1l3 Sri Ganesh Boro
was duly qualified. After the viva voce
test 11 candidates were finally selected
against the 15 vacancies. Sri Ganesh

Boro and Sri Harendra Nath Boro were

 selected finally. The applicant being

aggrieved at the selection submittéd 3
representations on different daies.
However, those representations have nct
yet been disposed of . Sltuated thus the
appllcant has approached this Tribunal-
E We, have heard Mr A.K.Jaln‘learned
couqsel for the applicant and Mr J.L.
Sarkar learned Railway standing counsel
for the reSpondents. Mr Jain has stre-

uously argued before us thag the appli-

‘cant being the seniocr most ST candidate

|
m m% s5€ lected by Annexure A-3 written

test hadé overlooked without any reason.
Besides as per the rule seniority should

marks . However no notional seniority

was (given. The applicant has not been

ablé to show howche is entitled to get
: selectlon, in view of the fact that

detalls are riot aVallable before us.
This can be done cnly by the authorlty

- [pefcre whom the representations areec

%endlng. In view of the above, we are

!
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ST candidates appeared in sl.NO.4, 16 and

alsé be recognised by giving the noticnal
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1,

- Order qfv the A'l‘rihu‘nai”

Furnish a copy of this order
tc Mr J.L.Sarkar to enable
him tc take appropriate
acticn.

P By order
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4.12.98

fele

not inclined toc admit this applicaticn.
#e feel that the respondent Nc.3 should
dispose of the representaticn within
15 days'from today by giving a reasoned
order and at the time of passing the
order, the respcndent No.3 shall consi-
der the points raised by the applicant
before him. Mr J.L.Sarkar,learned Rail-
way staﬁding counsel shall communicate
the same to the respondent No.3. If the
applicant is still aggrieved by the
decisicn of the respondent No.3 he may
approach the appropriate authorities.
Mr Jain submits that the authority
has decided toc hold written test for
appointment to the post of 21 Office

' Superintendent Grade II. He prays that
it shcould be deferred till the disposal

- of the representation. We are not incli=-

ned to pass that type of crder. However,
the applicant may appear in the written
test without prejudice to her rights

to becseledted inlthéiearlier selection.

Application is disposed of. No order
as to costs.

Mémber Vice-~Chairman
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